
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)-
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’ROVISIONAL
ENROLLMENT

NOTIFICATION

No: lio q of 2026/RG/LP Dated: atl .08.2026

It is herebY notified that vide High Court Order Dated 30.07.2026

Mr. Aaqib Abdullah
S/O Mohammad Abdullah

R/O Jablipora Tehsil Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-494-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

lba H~ussain(Sya
linistratioRegistrar

N... 33+CLI- II /RG/LP Dated: O'I ,08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judgel Anantnag.

i : iIFaC: ::aJr: ) (E!IE: : ::nnec: 1 QJ rLnSd: ? I111S:i::gl: : f: } P U b I i C at ion in the rextissue of
Government Gazette.
President, District Court Bar Association, Anantnag.
k/iI:'-;_(/ii’ri,--High Court of J&K and Ladakh, Srinagar for 1;})loading on

in:cgIEgl SEEr\}:'High Court Wing Jammu/Srinagar for information and
also keeping record of the same'
Mr. Aaqib Abdullah, Advocate

for information and necessarY actlon'

4
5.

6.

7.

a
linigtrdtioRegibtta
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PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: 0 Y .08.2026No: 1+ 16

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Aaqib Majeed Khan
S/O Ab Majeed khan
R/O PaYerpora Hyhama Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-495-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

itaba hussa(Syl
lnistratiRegistrar

No: 33 ??9- II RG/LP Dated: 09 08.2026

copy forwarded to the: -
1. Principal District and Sessions Judgel Kupwara

g : ::cnr;£a£T I (Eg: £ : :lnec: I o1 rl:sd: : dTi::gI[: F 1f: } P u b I i c a t i o n i n the nea issue of

Government Gazette.
President, District Court Bar Association, Kupwara.
LiZ:-;iFgur;:1' High Court of J&K and Ladakh, Srinagar for uploa Jing on

tR:cR:EEI HE giF-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Majeed Khan, Advocate

for ir;formation and necessarY action-

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 9 1961 )

Se leSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Ft 1 1 of 2026/RG/LP Dated: 09 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Abdullah Moesib Rasool
S/O Gh Rasool Dar

R/O Madina Colony Malla Bagh Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-496-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

in)(Sye:1%6ta1
Registrar/$dministra

N„ 33 :+go '- & T /RG/LP Dated: aLl .08.2026

copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Kashmir Advocates Association, Srinagar.
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdullah Moesib Rasool, Advocate

. . for information and necessary action.

4

5.

6.

7.

R\%
.dmini;tra ta nRegia
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PROVISIONAL
ENROLLMENT

NOTIFICATION
N., 1112 of 2026/RG/LP Dated: OV .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Adiba Bashir
D/O Bashir Ahmad Sheikh

R/O Alamdar ColoneY Ibrahim Lane LaI Bazar Tehsil Eidgah, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-497-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
fb

jtaba Hussain)(Sya
istraljonRegjstra

No: 33+gg-el S /RG/LP D,ted: OV .08.2026

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Se<.,retary1 Bar Council of India, New Delhi . ' . r

a;i;8-er:’GovernAent Press, Srinagar for publication in the next issue of
Government Gazette.

[F F: i deE :/ti Sr7: : h E ! I\ ::o/Hat:{ \JJ::: aac: § t i ::a a =T ?s$7nr; g a r fo r u P 1 o ad ing on

t:?cgjRrggl HgrasrT-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Adiba Bashir, Advocate

for information and necessarY action-

Copy
1

2
3.

4
5.

6.

7.

Regist$£\dmini
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PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: 09 .08.2026/g 13

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Arsalan Makhdoomi
S/O Khalid Khurshid Makhdoomi

R/O 24, Ellahi Bagh A, Buchpora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-498-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

ltaba(Syel
AdminisRegi

No: B3? Ie ”&c,B /RG/LP Dated: OCt

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

i : iET;£a£T 1 1cE:: :? : :nnec: 1 0; rLnSd! ? II11S:::gl: F f: } P U b I i C a t ion in the next issue of
Government Gazette.
President. Kashmir Advocates Association, Srinagar.
(-.P(-. e_C,ourtsl High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iE:i;F;;' liE;;iT-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arsalan Makhdoomil Advocate

.for information and necessarY action.

.08.2026

4
5.

6.

7.

Regjstr4r Adlii
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PROVISIONAL
ENROLLMENT

NOTIFICATION

No: I? IV of2026/RG/LP D,t,d, o? .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Asif Mushtaq Bhat
S/O Mushtaq Ahmad Bhat
R/O Chundina, Tehsil Tullmulla, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. yK'499-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
fd\’!0

)

ussalnltaba(Syed

„., 33 RD't ,– 1/

Copy foIwarded to the: -
1. Principal District and Sessions Judgel Ganderbal'

: : iIFaC: :ba:VI I (Eg: £ : :nEC: 1 OJ rI:sd! ? IIII 11]:: ::gl: F 1f: } P U b I i C a t i O n i n the next issue of
Government Gazette.

[[t: :P i deE :/L &q:: r iS £3hO FJ! UBda Lf\ : iT! i : : § nl !i :: : : :?I; g a r for uploading on

t : :cR :E : 1 :g Pas;; • II i g h (/ o u rt \/\/ i n g J a rT) mu / Sr in agar for inform a Holland
also keeping record of the same.
Mr. AsifMushtaq Bhat, Advocate

for information and necessarY actlon-

/RG/LP Dated: bq .08.2026 ttl K

4
5.

6.

7.

in}stra
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PROVISIONAL
ENROLLMENT

NOTIFICATION
„, lq if of 2026/RG/LP Dated: aq .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Falak Ali
D/O Ali Mohd Munshi

R/O Mandir Bagh, Habib Colony Baghat –Barzullah, Tehsil Channapora
District Srinagar -

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-500-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

i\Yi„taba(Sy“

’"""“%"Registra

No: 33 812- 1 ?

Copy fOIwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

i : aeJnr:£aJX ) (ES £ : :lnec: 1 o/ rLnsd! ? ]Vi::gl: : fJ r P u b I i c a t i o n i n the ned issue of

Government Gazette.
President, Kashmir Advocates Association, Srinagar.
c/Fi/'-;_E/iurts, High Court of J&K and Ladakh, Srinagar for uploading on

t::cHISEI SEr iT'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Falak Ali, Advocate

for information and necessarY actlon-

/RG/LP Dated: by .08.2026

4
5.

6.

7.

W

Registr:

0 'AvGb’b

'"""'$
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PROVISIONAL
ENROLLMENT

NOTIFICATION

No: I? Ie of 2026/RG/LP Dated: 69 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Farhat Majeed
D/O Ab Majeed Khan
R/O Khunbal A, Tehsil Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-501-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sye'
linistratrar

No: 3B8 26 #2t /RG/LP Dated: Oct .08.2026

copy forwarded to the: -
1. Principal District and Sessions Judgel Kupwara'

: : iF ;LaJr: 1 (E1:: £ : :lnec: 1 og rI:sd: : dYi::gl: F f: r P U b I i C a t i O n i n the nea issue of
Government Gazette.

[Ft: iF i deE :/ti iA:: r iS £3hO FJ: UBda Lft : iT! i : : : nC :I = t:: 1: : h a g ar for uploading on

t::cgIgEl HgrasJy:-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. FaI.hat Majeed, Advocate

for in'+ormation and necessaIY action'

4
5.

6.

7.

itraRegib1 in
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0
ENROLLMENT

NOTIFICATION
N„ IIt+ of 2026/RG/LP Dated: 69 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Humera Majid Baig
D/O Abdul Majid Baig
B/O House No.19, Haider Colony Lane No.4, Upper Soura, Tehsil Eidgah
District Srinagar –

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-502-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sy

No.. 33828 -3g RG/LP Dated: 0? .08.2026 t & D

Copy fOIwarded to the: -
1. Principal District and Sessions Judgel Srinagar.

i : iFir:£a£T I (E= =? : :inec: 1 01 rl:sd! ? IJi::gl: F f: } P U b I i C a t i O n i n t he nea issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar'
b';i'=:8'gii;’,'Hibi ipL-u}{if J&K and Ladakh, S–rinagar for uploading on

T::cR:EEI =gras::'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Humera Majid Baig, Advocate

for information and necessarY actlon-

4
5.

6.

7.
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PROVISIONAL
ENROLLMENT

NOTIFICATION

,., / 118 of 2026/RG/LP Dated:0 V .08.2026

It is herebY notified that vide High Court Order Dated 30.07.2026

Ms. Ifrah Farooq
D/O Farooq Ahmad Nadroo
R/O Main Road Near Bridge Parim Pora, Tehsil Central Shalteng,
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. fK-503-2026 on the roll of Advocate maintained by this RegistrY.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sye£i#ujtal;a\Hussain)
linistraRegistra

No.. 33 R3G-el 2 /RG/LP Dated:

Copy foIwarded to the: -
1. Principal District and Sessions Judgel Srinagar'

: : iFaT;£a=( 1 E :: I: : :lnec: 1 Og rUSd! ? IsTi::gl: : fJ ; P U b I i C a t i O n i n the nea issue of
Government Gazette.

[FT: Pp i deE :i SrI: : hIi :{\ \g/voILa t£fs JJ:i? Oai St i ::a a =T ?gPnr; g a r fo r u P I o ad ing on

in:cR:EEI HEIr!:'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ifrah Farooq, Advocate

for information and necessarY action'

oH .08.2026

4

5.

6.

7.

Re
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PROVISIONAL
ENROLLMENT

NOTIFICATION
No: t/} 17 of 2026/RG/LP Dated: 6 % .08.2026

It is herebY notified that vide High Court Order Dated 30.07.2026

Ms. Khushboo Bashir
D/O Bashir Ahmad Bhat
R/O Kurhama Tehsil Wakora District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-504-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sy£Y%#a’+f;s\sain)
Ad

N... 33 gq'(-gI /RG/LP Dated:

Copy foIwarded to the: -
1. Principal District and Sessions JUdgel Ganderbal.
2. SecretaryI Bar Council of India, New Delhi. . r

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
cpc,,-b_c,ourts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iH;};;F;;' dEL aT High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Khushboo Bashir, Advocate

for information and necessarY action-

4
5.

6.

7.

>G

'*"“X;AdI;
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PROVISIONAL
ENROLLMENT

NOTIFICATION
149'No of 2026/RG/LP Dated: 09 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Malik Musaib Nisar
S/O Nisar Ahmad Malik

R/O Heaven Colony Ashajipora, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-505-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
We\??

[ijtaba H'usshin)(Syel
linistrastrar

N„ 23 8£2-gq /RG/LP Dated:

Copy foIwarded to the: -
1. Principal District and SeSsiOns Judgel Anantnag'

g : i;FaC: :baJr: ) (Eg: :? : :Inec: 1 0; rLnsd: ? IS:::gIE: F 1f: r P U b I i C a t i O n i n the next issue of

Government Gazette.
President, District Court Bar Associationl Anantnag'
cp(' e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
;HIll;F;;' liE;;};:'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Malik Musaib Nisar, Advocate

for information and necessarY action'

oV .08.2026

4
5.

6.

7.

BIg\:%
.dminiXtra@on

i;
Regjstra1
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PROVISIONAL
ENROLLMENT

NOTIFICATION
N., tqa\ of 2026/RG/LP Dated: 09 .08.2026

It is herebY notified that vide High Court Order Dated 30.07.2026

Ms. Mansha Mohi U Din Malik
D/O Haji Ghulam Mohi U Din Malik
R/O Owaisa Abad Bemina , District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-506-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(C
(Syed X4-ujtaba ausbain)
Registrar Administrat#n

N., 33 gCb -Gt /RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar•

g : :FFaC: ::a:/1 1 (E= £ : :InecJ I OJ rI:sd: ? IsTi::g11: : f: r P U b I i C a t i O n i n the neW issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
dF;i'::8'gi;is-,-Hi8h -efOurt of J&K and Ladakh, Srinagar for uploading on

tE:cR:EEI SEEIF-High Court Wing Jammu/Srinagar for information and
also keeping record of the same,
Ms. Maish; Mohi U Din Malik, Advocate

for information and necessarY action-

oLI ,08.2026

4
5.

6.

7.
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ENROLLMENT

NOTIFICATION

No: /422 of 2026/RG/LP Dated: a V .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Mehak Mohi U Din
D/O Gh Mohi U Din Bhat
R/O Kamrazi Bagh Nazuk Mohallah Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-507-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

[tab';itiIS(Syl
[stratrar

N... 33 RCX -:kg /RG/LP Dated: O c/ .08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judgel Anantnag'

i : :FaT;:ba: : I (E= =? : :Inel I OJ rLnsd:: IS:::gl: F If: ; P U b I i C a t i O n i n then ex1L issue of

Government Gazette.
President, District Court Bar Association, Anantnag'
lp'ii:::i:f'i:'r{;:"High Court of J&K and Ladakh, Srinagar for uploading on

t: pcSgEI Egrasr::-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. M.ehak Mohi U Din, Advocate

for information and necessarY action'

4
5.

6.

7.

Regist;
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PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1%aS of 2026/RG/LP b\l
Dated: v ’ .08.2026

It is herebY notified that vide High Court Order Dated 30.07.2026

Mr. Mir Furqan Ali
S/O Ali Mohammad Mir

R/O Bala Tehsil Watergam District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-508-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed iWaba -I+ussbin)
linistraRegistrar

N... 33 gac -83

Copy forwarded to the: -
1. Principal District and Sessions Judgel Baramulla•

i : SeaT:£a;( I (E: : : :InecJ 1 0/ rLnSd! ? IS:::gl: : f: r P U b I i C a t i O n i n t h e nea issue of
Government Gazette.
President, District Court Bar Associationt BaramUlla'
(./Fa-e_E/ourts, High Court of J&K and Ladakh, Srinagar for uploading on

t::cEgEl HEEI:-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Furqan Ali, Advocate

for information and necessarY action'

/RG/LP Dated: 09 .08.2026

4
5.

6.

7.
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PROVISIONAL

ENROLLMENT

NOTIFICATION

[429 of 2026/RG/LP Dated: 67 .08.2026No:

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Mir Mahpara
D/O Ghulam Mohammad Mir
R/O Sogam Lolab Tehsil Sogam District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. fK-509-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
,b6

itab;(Syl
dminis

N... 33 8 &q-qr /RG/LP Dated: o9 .08.2026

copy forwarded to the: -
1. Principal District and Sessions JUdgel Kupwara'

g : iPaY;:ba:rfI I :: :: I£ : :IneCS 1 OJ rLnSd:? bE::gl: F f: r P U b I i C a t i O n i n t h e n e X1El issue of

Government Gazette.
President. District Court Bar Association, Kupwara.
b';’8'=:&'&ji;'iigi-E;8uri of J&K and Ladakh1 Srinagar for uploading on

t:?cRTrggl EErasJy:-High Court Wing Jammu6rinagar for information and
also keeping record of the same.
Ms. lvtlr Mahpara, Advocate

for information and necessary action.

4
5.

6.

7.

iniisfii
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PROVISIONA]
ENROLLMENT

NOTIFICATION

No: t19g of 2026/RG/LP Dated: 09 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mohammad Muzamil Bhat
S/O Altaf Hussain Bhat
R/O Manigam Tehsil Lar District Gander'bal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-510-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel uita ibai

RegistrarX&dministra
08.20N... :3:3 8't?- ?? /RG/LP Dated:

Copy foIwarded to the: -
1. Principal District and Sessions Judgel Ganderbal'

i : iIe;I££a;( I (E:: :•t : :lnec: 1 Og rI:sd! ? IsTi::gI[: F f: } P U b I i C a t i O n in the ne HEI issue of
Government Gazette.

[ F(: i deE :L :)iS: : r i S £Gho FJ! UBda Lf\ : iT! i : : : nC :i :: : : :\ :nI; g a r f0 r U P loading on

t:?cRTrgEl SEEr-High Court Wing Jammu/Srinagar for inbrmaU('n and
also keeping record of the same.
Mr. WToiaimad Muzamil Bhat, Advocate

for information and necessary action

4

5.

6.

7.

@ 6
Registr% Adm

t
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PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : ) #111111[ 11?2 6 0 f 2 0 2 6 / R G / L P D a t e d : O ? B 08 B 2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mohammad Shahnawaz Khatana
S/O Ghulam Mohammad Khatana
R/O Chattergul Tehsil Kangan District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-SI 1-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
Re: inis

23166-OCt /RG/LP D,t,d, OV .08.2026

forwarded to the: -
Principal District and Sessions Judge, Ganderbal
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on

}[?c:!rLiEl HErasrLF-High Court Wing Jammu/Srinagar for inbrmatic’n and
also keeping record of the same.
Mr. Mohammad Shahnawaz Khatana, Advocate

. .....for information and necessarY actlon-

No:

Copy
1

2
3.

4
5.

6.

7.

RegjstWLdlfl
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PROVISIONAL
ENROLLMENT

NOTIFICATION

No: t_’t 2+ of 2026/RG/LP Dated: 69 .08.2026

It is herebY notified that vide High Court Order Dated 30.07.2026

Ms. Mudasira Maqbool
D/O Muhammad Maqbool Mir
R/O Mir Mohalla Shadab Kerawa Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance ot this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-512-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed [tab;'l+ilss\ain
Registra ,ministratjon

No: 3 31o8- IS
Copy forwarded to the: -
1. Principal District and Sessions Judgel Shopian.

g : :ITnr;£a;( 7 (E= : : :inecJ I oJ rLnsd: ? ]Fi::gl: F f: r P u b I i c a t i o n i n the ned issue of
Government Gazette.
President, District Court Bar Association, Shopian.
aFC-/--e:i:,-8Jrti1 High Court of J&K and Ladakh1 Srinagar for uploading on
the offlciai website.
iN:cE;F;;' 1liB;;r;: High Court Wing Jammu/Srinagar for information and
ahso keeping record of the same.
Ms. Mudasira Maqbooll Advocate

for information and necessarY action-

/RG/LP Dated: Oh .08.2026

4
5.

6.

7.
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PROVISIONAL

ENROLLMENT

NOTIFICATION

N IC) : r : 11F :?! = 0 f 2 0 2 6 / 1Fi! IC:111 / L I? [) at ed : r) qB 08 n 2026

It is herebY notified that vide High Court Order Da'ted 30.07.2026

Ms. Mumtaza
D/O Gulam Mohamnrad Marazi
R/O Shah Colony Bemina Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuane3 of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character arid antecedents from CID. His/her name has been entered under

serial 7%. J'K-513-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Ol’der
rE$76

[u.jtaba bus\sain)(Sy„
ministral,jonRegistrar

08.2026N., 33 c? J 6-?3 /RG/LP Dated:

Copy forwarded to the: -
1. Principal District and SesSiOns Judgel Srinagar.

g : :Ie;;ija;( I (: :: L :p: : :InecJ 1 og rysd! ? IJVi::gl: F 1f: ; P u b I i c a t ion in the neW issue of
Government Gaze-Ke.

President, Kashmir Advocates Association, Srinagar'
bpc'-;_ciurts, High Court of J&K and Ladakh, Srinagar for uploading on

in:cR:rE:i nE£IT-High Court Wing Jammu/Srinagar for information and
aiso keeping record of the same.
Ms. Mumtaza, Advocate

for information and necessarY actlon'

4
5.

6.

7.

AdRe:
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PROVISIONAL
ENROLLMENT

NOTIFICATION

No: !?_gI ._ , pf 2026/RG/LP Dated: aLl ,08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mustafa Owais Bhat
S/O Abdul Gani Bba t
R/O Iqbal Aba(1 Sozeith Tehsil Narbal District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuan ct cf this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character arid antecedents from CID. His/her name has been entered under

serial No. j K-S14w2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syei -Mta)a bus\sain)
Registrar_Administratjon

N... 33??_'I:3 1 /RG/LP Dated:

Copy forwarded to the: -
1. Prir,cipai District and Sessions JUdgel Budgam•

i : :I Ec: :ba:rg1 1 (Eg: :11: : :lnec: L o1 rl:sd!? Ia::: ::gl: F f: } P u b I i c a t i o n in the neWLI issue of
Governrnent Gazette.

[ F(B i dJ :;L :q1:: r i :I £qR 1F/E UBda Lf\ 3 ::: i : : : n( J= k: : :: ; i n a gar for uploading on

in:: Trjgi A:rasrT/T-High Court Wing Jammu/Snnagar for information and
also keeping record of the same.
bir. $'[ustafa Owais Bhat, Advocate

&lr information and necessarY actIon-

aIr .08.2026

4
5.

6.

7.

6

Regist%;IAd;nihist
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PROVISIONAL

ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: 6 V .08.2026No: 1::+ 36

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Nafia Malik
D/O Abdul Majid Malik
R/O Nageen Bagh Krank Shivers Colony, Tehsil Tarzoo Sopore,
District Baraynu IIa

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bal Co::nc!! provisionally for a period of one year from the date of

issuance of W,is notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

characler arid antecedents from CID. His/her name has been entered under

serial No. JK-51§-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
RD

iain)(Sye:lKmtaba'
tra linis

N., 3_)]_3?:31 /RG/LP Dated:

Copy forwarded to the: -
1. - - Principal District and Sessions Judge, Baramulla.

i : :L ECJ !!?Sy) I !! :: L :? : :lnecJ I o/ rLnsd! ? d::: ::gl: : fJ r P u b I i c a t i o n i n the neW issue of
GovernKtent Gazette.
President, District Court Bar Association, Baramulla.
bpZ;'-;_ alairii1 High Court of J&K and Ladakh, Srinagar for uploadirlg on

}:?cRlrEi§i A:ras;;?'High Court Wing Jammu/Srinagar for information and
aiso keeping record of the same.
his. Jlana ]VIalik, Advocate

for information and necessarY actlon-

O tr .08.2026

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act) 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ ta3r of 2026/RG/LP Dated: def .08.2026

It is herebY notified that vide High Court Order Dated 30.07.2026

Ms. Najma Mushtaq
D/O Mushtaq Ahmad Najar
R/O SK Colony Qammarwari, Tehsil Shaltang, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-516-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

ltaba(syd
linistralstra

08.2026N,; 33? ?o ’\ta /RG/LP

copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

i : :Ie;J;£aJTT I IJ:1}= =? : FeC: I OJ rUSd! ? I11S:Fi::gl: : f: r P U b I i C a tion in then ex1L issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagap.
i./-FC:--e:i/-6urts1 High Court of J&K and Ladakh1 Srinagar for uploading on

in:cgIEEI HEr;F-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Najma Mushtaq, Advocate

for information and necessary action-

okDated.

4
5.

6.

7.

mini&tr;
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PROVISIONAL
ENROLLMENT

NOTIFICATION
„. la 32 of 2026/RG/LP Dated: 69 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Owais Bashir C'hack
S/O Bashir Ahmad C'hack

R/O Uranbuha Mohra, Tehsil Boniyar, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-51 7-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

tusJain)(Syedlvm'
lstrar 4kdministra

N... 33 ?'/ 8-Sg /RG/LP Dated: 6 tf .08.2026

CoDV forwarded to the: -
1. Principal District and Sessions JUdgel Baramulla.

: : iF;nr:£aJI I (E= =? : :lnec: 1 Og rLnsd:: b:::gI[: F f: r P U b I i C a t i O n i n the ne HEI issue of

Government Gazette.

[FF: i deE :t:);ItS!! r i S £3ho F/I uBna Lf\ : iT! i : : : n( JLa;kaRr:[I : : : i g a r fo r uploading on

t::cR:EEI SEIF-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Owais Bashir Chack, Advocate

for information and necessary action

4

5.

6.

7.

.egls



25

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

,., t? gg of 2026/RG/LP Dated: 6 / .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Pansy Anjum
D/O Ali Mohammad War
R/O Manzgam, Tehsil Ramhal (Tarathpora), District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-518-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed MaI)a
Inistr:Registrar In

N„ 33qSG-C3 /RG/LP Dated: OV .08.2026

Copy fOIwarded to the: -
1. Principal District and Sessions Judgel Kupwara'

i : :IFaI :ba:7 1 (E1}= =? ::lnec: 1 01 rLnSd! ? gVi::gI[! ? If: r P U b I i C a t i on in the nea issue of
Government Gazette.
President, District Court Bar Association, Kupwara'
cp(/ e_(..„ourts1 High Court of J&K and Ladakh, Srinagar for uploading on

In:cR:gEl HgPasiF-High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Pansy Ad um, Advocate

for information and necessarY action-

4
5.

6.

7.

Le);e;tMdm
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PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 14 39 of 2026/RG/LP Dated: 0 V .08.2026

It is herebY notified that vide High Court Order Dated 30.07.2026

Ms. Ruheela Hamid
D/O Abdul Hamid Mana
R/O Shutloo Rafiabad, Tehsil Rohamma, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-519-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed#:ljta#a'Iluss\ahl
istralstra

No: 33 ? £ tf-7 1 /RG/LP Dated:

fOIwarded to the: -
Principal District and Sessions Judge, Baramulla.
Sec,retary1 Bar Council of India, New Delhi
GIna a–eE’GOvernment PreSS1 'Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Baramulla.
GP(,'/--e_if6urts1 High Court of J&K and Ladakh, Srinagar for uploading on

t::cHISEI Eg£i:'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ruheela Hamid, Advocate

for information and necessarY action'

by ,08.2026

1

2
3.

4
5.

6.

7.

681)(
tra 'Z
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act) 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

„„ lq3£ of 2026/RG/LP Dated: by .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Rukhsar Ahmad Wani
S/O Ali Mohd Wani
R/O Kanchloo Kund, Tehsil Devsar, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-520-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

KMt„.,Mujtaba Husgain)
Registrar Axlministr Won

No: 339 :y-A /RG/LP Dated: a tr .08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi . r . r

3: Manager,’Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Associationl KUlgam.
c/pc/'-e_d-8urts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iH:ch;};;' liE;brjT High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rukhsar Ahmad Wani, Advocate

for information and necessarY actlon-

4
5.

6.

7.
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PROVISIONAL8
ENROLLMENT

NOTIFICATION

N., tq3( of 2026/RG/LP Dated: 0 V .08.2026

It is herebY notified that vide High Court Order Dated 30.07.2026

Ms. Sabreena Mohi U Din
D/O Ghulam Mohi U Din
R/O Delina Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-521-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed @aab: isai
istregistrar

N,; 33 q 86-gI/RG/LP Dated:

Copy foIwarded to the: -
1. Principal District and Sessions Judget Baramulla'

i : :lea:r:£a£T I (E1}= =? : FeC: I g r:Sd! ? 11S:Fi::gl: : f: r P U b I i C a t i on in the next issue of
Government Gazette.
President, District COUrt Bar Associationt Baramulla'
cp(,.'/'-e_c#gurts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iE;};;};;' nE;;r;:'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms, Sabreena Mohi U Din1 Advocate

.for information and necessarY action'

69 .08.2026

4
5.

6.

7.

MdmTn'Re:

>L
'ation
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PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1? 3% of 2026/RG/LP Dated: 69 .08.2026

It is herebY notified that vide High Court Order Dated 30.07.2026

Ms. SaIIna Jan
D/O Bashir Ahmad Rather
R/O Hugam Loanpora Tehsil Srigufwara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-522-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

(Sy'' iitatYa- ausi
,tratra

N., 33 ?gg- if /RGrLP Dated: O ? .08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judgel Anantnag'

i : iF ::ai/1 1 (E= =? : :inec: 1 Og rI:sd:: dTi::gl: F f: r P U b I i C a t i O n i n t h e nea issue of
Government Gazette.
President, District Court Bar Associationl Anantnag'
EfFZ'=_(,':'&urts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
i::cE;F;;' (iE;;};'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Salma Jan, Advocate

for information and necessarY action.

4
5.

6.

7.

„.)W=;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGJR
(Exercising powers of Bar Council under Section 58 of the Advocates Act) 1961)-

PROVISIONAL
ENROLLMENT

RaTiFicATioN

N 0 : 1 111111 111F 3 1(11? 0 f 2 0 2 6 / R IC:1111 / LP Dated : 0 IrB 08 n 2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Salmaan Iqbal Gojer Turk
S/O Mohammad Isrieal Gojer Turk
R/O Kudara Manikha, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-523-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

IE; bus\s;in)(Syl
ReI ini

N,; 33??c-gt7..3/RC/LP Dated: b\{ .08.2026

Copy foIwarded to the: -
1. Principal District and Sessions Judgel Bandipora.

g : iFFaC: :ba:/) I (E= =? : :inec: 1 g rLnSd::1 :: : ::gl: F f: r P U b I i C a t i O n i n t h e ned issue of
Government Gazette.
President, District Court Bar Association, Bandipora'
CPC, e_C„ourtsl High Court of J&K and Ladakhl Srinagar for uploading on
the official website.
;A:cE;F;;' liE;;iT-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Salmaan Iqbal Gojer Turk, Advocate

for information and necessarY action.

4
5.

6.

7.

3O

RegistFar Adm
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HIGH C!)UR_T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(ExePcising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 14 27 of 2026/RG/LP Dated: o7 .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Semren Ashraf
D/O Mohd Ashraf Mir

R/O Rakhi Gundi -Mancher Lolab, Tehsil Sogam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-524-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

jab;’X'lii iain)(Syl
unistraRegistrar

08.2026N... 3q ..i- I I

Copy forwarded to the: '
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi . p

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Semren Ashraf, Advocate

for information and necessary action.

/RG/LP Dated:

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)++

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: O? .08.2026,., ta 'to

It is herebY notified that vide High Court Order Dated 30.07.2026

Ms. Shahida Nazir
D/O Nazir Ahmad Ganie

R/O Mir Mohalla Nagam, Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-525-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

~. bain)
Registrar nistra

No.. 2yo Il - } I /RG/LP Dated: 6 Y .08.2026

Copy fOIwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi . r

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Associationl Budgam.
CP(/--e_Cr8urtst High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iH:'ci; iii- Libra&: High Court Wing Jammu/Srinagar for information and
also keeping record of the same'
Ms. Shahida Nazir, Advocate

.for information and necessary action-

4

5.

6.

7.

Regilstgi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(ExePcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++R

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: O V .08.2026N,. 14q/

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Shayista Yousuf
D/O Mohd Yousuf Dar
R/O Kulhama Tehsil Beerwah District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-526-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

MB\%\N

taba Hussain)(Sy,d'M

e""“ZRegistra

08.2026N,; 3q':' - la /RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Budgam.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shayista Yousuf, Advocate

for information and necessary action.

4

5.

6.

7.

Regjstrar Adm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

iRA

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : / 411111111F 1C1r 1(1p11? 0 f 2 0 2 6 / R 1(:1 / LP Dated : 6 ? nO 8 B 2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Sofiya Shaft
D/O Mohammad Shan Bhat
R/O House No.38, Hamza Colony B, Kanihama, Tehsil Bagati Kanipora,
District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-527-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \*g
jtaba Hussain)Mt

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam•
2. Secretary, Bar Council of India, New Delhi
i. a;nageFl’Government PreSS, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Associationl Budgam.
CPC e-Courts, High Court of J&K and Ladakhl Srinagar for uploadlng on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sofiya Shan, Advocate

for information and necessary action-

N o : 3 V o = 8 p &g! RG / L P Da te d: O ? a 0 8 a 2 0 : e g i s t r a rf mInIstry on

4
5.

6.

7.

\dminRegis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+++

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: O q .08.2026N., 14q 3

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Sundus Nissar
D/O Nissar Ahmad Baba
R/O Mehmood Abad Buchpora, Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-528-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there befon

By Order

(Sye&Vujtaba H\ussain)
Re

N„ 3tlo36- q3 /RG/LP Dated: 6 t/ .08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
i. &;nageFt ’Government PreSS, Srinagar for publication in the next issue of

Government Gazette.
President, Kashmir Advocates Association, Srinagar.
cp(,.'/ e_(,..,ourts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sundus Nissar, Advocate

for information and necessary action.

4
5.

6.

7.

Fat %Wl

Kdminis'tra 'r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+++

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 14 Qq of 2026/RG/LP Dated: 8V .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Suriya Mushtaq
D/O Mushtaq Ahmad Mir
R/O Mandi Mohalla Harwan, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-529-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(SyeA Wma-ibss Jill)

\',”"*''’F'Registrar

N„ 3-lbqH-SI /RG/LP D,t,d: o r .08.2026

Coov forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Kashmir Advocates Association, Srinagar.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
in_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Suriya Mushtaq, Advocate

. .....for information and necessary action.

4
5.

6.

7.

gbW t\IIIB

Regi;tfn}dmi-nistrafi'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++R

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 14 VC of 2026/RG/LP .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Suriyah Majeed
D/O Abdul Majeed Parray
R/O Chersoo Katipora Tehsil Awantipora District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-530-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed''©jtai);wHussain)
Registrar Administr.

N,; 39 .Sa-SI /RG/LP Dated: at( .08.2026

VVP y 1\,Hr VU&•• \,B%/ LB bV be RUn

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager1 Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Pulwama.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
in_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Suriyab Majeed, Advocate

for information and necessary action.

4

5.

6.

7.

Mm
RegistiaY minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council ander Section 58 of the Advocates Act, 1961)

++R

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,. tILl G of 2026/RG/LP oLd
Dated: - ’ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Tanzeel Zaffar
S/O Zaffar Ahmad

R/O Mazhama Tehsil Magam District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-531-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

[tab;Bus bain(S:

No, 3Y b G.-67 /RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Managerl'Governmerlt Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadlng on
the official website.
iH:ch£}L;-GbraW1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tanzeel Zaffar, Advocate

for information and necessary action.

ocr .08.2026

4
5.

6.

7.

gP
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+++

PROVISIONAL
ENROLLMENT

NOTIFICATION
aLlof 2026/RG/LP Dated: v 1 .08.2026N., tILl 7

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Tohied Sharief Malik
S/O Mohd Sharief Malik
R/O Salballa Tehsil Gool District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-532-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sy:Mtab;'sJ
Registrar linistra n

No: BH 6 Gg -:+g /RG/LP Dated: b c/ .08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Associations Ramban.
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
in_c,haig Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tohied Sharief Malik, Advocate

for information and necessary action.

4
5.

6.

7.

Registl Faf
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+++

PROVISIONAL
ENROLLMENT

NOTIFICATION
oHd 2026/RG/LP Dated: - ' .08.2026,., 14 q8

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Ulfat Jan
D/O Bashir Ahmad Dar
R/O Kuchipora Tehsil Qazigund District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-533-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

( Sy e uj IIIat a $b: a i n )
IministrationRegistr:

bN„ 3 96:}G-&3 /RG/LP D,t,d:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ulfat Jan, Advocate

for information and necessary action.

o R .08.2026

4

5.

6.

7.

Ad minis
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[ 1 1[]IIr II ITj::: n? :o ::::IT! 11: ::1:1! !TJY:[ IS:: :I=: HI!== ::stIlt
PROVISIONAL

ENROLLMENT

NOTIFICATION

/ 41111111711i CI!IF 1CIFF 0 f 2 0 2 6 / R IEI119 / LP Dated : aqa 08 n 2026
No:

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Umair UI Haq Wani
S/O Gani Ahmed Wani
R/O Gool A, Tehsil Gool, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-534-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed RMa'til\1:s;in)
RegistrarAdministr

No: 36/RG/LP @
copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.

i : :Fai;£aJTT 1 (E:: 1:? : :lnec: 1 01 rl:sd:? IIIi::J: F f: r P U b I i C a t i O n i n t he next issue of

Government Gazette.
President, District Court Bar Association, Ramball'
a$’a':::/'ii’rl;I'-High Couri of J&K and Ladakh, Srinagar for uploading on

t:?c::Egl Hgras;y:'High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umair Ul Haq Wani, Advocate

for information and necessarY actlon'

o9 .08.2026

4
5.

6.

~7.

bi
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1[ 1 1[]111r 11 1T:[iT:: n? Fo::I::it: :1: ::1:1: ::Y: = :linT== ::sTATEIrAR

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / ? gO of2026/RG/LP 1),t,d, OV .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Zuha Jamsheed Beigh
D/O Jamsheed Ahmed Beigh
R/O House No 167, Vision School Lane Naseemabad Kanitar, Tehsil North,
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. fK-535-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
}\%

I-taba Ilussain)(Syel
trar ini

08.2026No: BLM ?# -?? /RG/LP Dated:

fOIwarded to the: -
Principal District and Sessions Judge, Srinagar.
Se(.,retary1 Bar Council of India, New Delhi . E

Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Associationl Srinagar.
i/-F(i-b:Zf6urts, High Court of J&K and Ladakh1 Srinagar for uploading on

In:cR:EgI HEEI:'High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Zuha Jamsheed Beigh, Advocate

. .....for information and necessarY action -

1

2
3.

4

5.

6.

7.

i%
Registr£rAdmini£

IL



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

SeSc +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: USI of 2026/RG/LP Dated: Of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Abhishek Sharma
S/O Shri Roshan Lal Sharma

R/O H.No. 6, Ward No. 10, Village Potha, Tehsil Nowshera, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-536-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye Il-Mta;;; Hussain)

"”~"'c'"'"*'"y"
No: iHI rg-.3/o /RG/LP

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Sharma,Advocate

. .. ... for information and necessary action.

Dated : O f .08.2026

4
5.

6.

7.



HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SR.INA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+: +eSc

=

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IT fR of 2026/RG/LP Dated: OS .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Aditi Sharma

D/O Shri Rajeev Sharma
R/O Ward No. 12, Sharma Complex Ind. Estate, Village Akhnoor, 181201,
Tehsil Akhnoor& District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-537-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Rtl la 7-3'1 RG/LP D,ted: of
forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aditi Sharma,Advocate

. .. ... for information and necessary action.

.„=::';'T;“""*"§'"No:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se lege

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 ?gB of 2026/RG/LP Dated: of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Akshay Mengi
S/O Shri Mahesh Mengi
R/O H.No. 134, Govind Nagar, GoleGujral, Camp, Road, Jammu, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-538-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

jabaoH:ss£i II)(sy,d

BI I Bf-Va /RG/LP Dated:

forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AkshayMengi,Advocate

. .. ... for information and necessary action.

dEIIIr11F) n111 a 0 8 a 2 ::e; 1 sq; r JIIIIII II Ir111 nIst raZ onNo:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$c +: R

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: t IgtI of 2026/RG/LP Dated: of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Anam Anjum
D/O ShriMohd Aslam Jaral
R/O Khudmullah, Dhanmasta, Ramban, Tehsil PogalParistan, (Ukhral),
District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-539-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
;8\%D

(Syed $Rljtab; dus£ain)

V"Registrar Administrat/
08.2026No: 3q lq3.r S/O /RG/LP Dated : a(

forwarded to the: -
Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, DistrictCourt Bar Association, Ramban
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. AnamAnjum,Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc Seqe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: 17 g< ,f2026/RG/LP D,t,d, os£ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Anirudh Singh
S/O Shri Parkash Singh
R/O Hunder, Post Office Arnas, Tehsil Arnas and District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-540-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

,~ /„:;;if„,
N,; 3-1 lgt - ff /RG/LP Dated: of .08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anirudh Singh, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

See je

PROVISIONAL
ENROLLMENT

NOTIFICATION

II (C of 2026/RG/LP Dated: of .08.2026No:

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Ankush Singh Mantras
S/O Shri RadhaKrishan
R/O Ahadwah, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-541-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
\C

[ujtaba Hugsain)(Syel
Registrar AdministraF'"b/

N,.. 39 lf?-£e /RG/LP D,t,d: of
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ankush Singh Mantras,Advocate

. .. ... for information and necessary action.

.08.2026
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSelc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: t + g? of 2026/RG/LP Dated: of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Anshuman Sharma
S/O Shri J.R Sharma
R/O Khadergal, Tehsil Bari Brahmana and District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-542-2(J26 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

~„ 39 [ Ga-+'l
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anshuman Sharma,Advocate

. .....for information and necessary action .

“g'W'"d"''"*“’'?"/RG/LP Dated: 6( .08.2026
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SR.INAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 14 gg of 2026/RG/LP Dated: o< .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Areen Imtiaz
S/O Shri Imtiaz Ahmed Mir
R/O 56, Jathi, P/O Assar, Tehsil Assar & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-543-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

iEt,n)(Syed' iitaba
Regisjrar Administratbln

08,2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AreenImtiaz,Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

q: +cSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 aS ? of 2026/RG/LP Dated: of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Ayushi Pandita
D/O Shri Santosh Kumar
R/O Harduchanam (Rafiabad), Tehsil Dangiwacha, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-544-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

N,; 3 q 1 83-'to RG/LP D,t,d,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Baramulla
5. CPL e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. AyushiPandita,Advocate

. .....for information and necessary action.

Registrar Administrati Rn

Dr .08.2026 v b

6.

7.

TB\%K Adm """X



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Qc lieSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: llC O of 2026/RG/LP Dated : OS/ 08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Chhaya Shealputri
D/O Shri Mukesh Kumar Soodan
R/O Plot No. 466, Last MorhSarwal, Jammu, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-54 S-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

lssain)(Sy~
.egistrar Administrat#)n

N,; glf I ? I- q& /RG/LP Dated: o£ .08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. ChhayaShealputri,Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Sc :hSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,. 1 PCt of 2026/RG/LP Dated: of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Fiza Naqvi
D/O Shri Asgar Ali
R/O Block 384, Bajawati, District Samba, P/O Koulpur, Tehsil Ramgarh,
District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-546-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
3

(Syed Mujtaba
Regist{ar Administra Hon

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Fiza Naqvi,Advocate

. .. .. . for information and necessary action .

N„ 3V Iq ?-X Od /RG/LP D,t,d: Of .08.2026 t/
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HIGH COURT OF JAMMU & IG\SHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

]cSe Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: ag .08.2026N., tq 69

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Mehak Gupta
D/O Shri Rakesh Raman
R/O Q.No. 289, Hari Singh Nagar, Rehari Colony Jammu, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-547-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
10,

(Sye(fN?Iujtaba
Re: ini

No, 3\1 ao+-tv /RG/LP Dated:

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak Gupta,Advocate

. .. ... for information and necessary action .

dr .08.2026
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RSeSq

PROVISIONAL
ENROLLMENT

)

No:

NOTIFICATION

1? 63 of 2026/RG/LP Dated: of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mob(I Aaqib
S/O Shri Altaf Hussain
R/O ChanoteBhaderwah, Village Chanote, Tehsil Bhaderwah and District
Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-548-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
Re: "V' Ad"""'’

N„ 3-1 at grt a /RG/LP D,t,d,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-(_,ourts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. MohdAaqib,Advocate

. .. ... for information and necessary action.

Dr .08.2026
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSc +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: tac q of 2026/RG/LP Dated: 6( .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mohd Hassanain
S/O Shri Mohd. Hussain

R/O Akchamal, Tehsil &District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-549-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
hoW\ XC

lsshin)(Syed Majtaba H
Registrar Administr*E-VN„ 3tf 22 B -3. /RG/LP Dated: (sf .08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kargil
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kargil
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. MohdHassanain,Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

j( geR

a

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 14 C ( of 2026/RG/LP Dated: oX .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Mohit Nijhon
S/O Lt. Shri Kuldeep Lal Nijhon
R/O House No. 21, Lane No. 4, Surya Vihar, Bohri Jammu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-550-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
% 6'&

(syl hjtaba
FBI%
:usbain)

„' 3 'l£3 t'- 38

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu
CP(, e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. MohitNijhon,Advocate

. .....for information and necessary action.

O h 1Sr a 0 ::1= :t V& JIIIIII IL 1[1C1 1 n 1 S t r a to n/RG/LP Dated:

4
5.

6.

7.

BI%
AdminlstrationRegis6



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

icq: qe

PROVISIONAL
ENROLLMENT

NOTIFICATION

la 66 of 2026/RG/LP Dated: of .08.2026No:

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. NaziaBegam
D/O Shri Mohd. Jameel
R/O Kheral, Post Office Kheral, Tehsil & District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-551-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Gtaba H\ussain)
strar AdminiRegi b/

No: 3q 1 3>RFI e /RG/LP Dated: O ( .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association,Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jamrnu/Srinagar for information and
also keeping record of the same.
Ms. NaziaBegam,Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SR.INAGAR
Wxercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

eRa

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: la- 6/ of 2026/RG/LP Dated: of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Nikhil Jamwal

S/O Shri Surinder Singh
R/O Rahya, Tehsil Vijaypur and District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-552-2026or\ the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

,~,,,
:1:e; i Sly r JIIIIII II Ir1[]1 1 n 1 S t r a gO nNo: gtI 9] ;t-gR /RG/LP Dated: O<

forwarded to the: -
Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nikhil Jamwal,Advocate

. ..... for information and necessary action.

,08.2026

4

5.

6.

7



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e SeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

N 0 : 1 J pBIIIIII= ( g 0 f 2 0 2 6 / R 1EII1=111 / L P Dated : Id v 08 u 2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Pavneet Kaur

D/O Shri Harbans Singh
R/O Ward No. 32, Harkrishan Enclave, Ajit Colony, GoleGujral, Tehsil
Gol& District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-553-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
a>6
ussain)

Registrar Administr%tion

of .08.202: b/ gN„ 3q2 gg-G 2/RG/LP D,ted,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pavneet Kaur,Advocate

. ..... for information and necessary action.
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5.

6.

7.

*,gMt %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # #

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / aE ? of 2026/RG/LP Dated: 6 g .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Poonam Bala
D/O Shri Prem Nath
R/O V.P.O Hamirpur, Tehsil Marheen and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-554-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

B tf26 3 - lo /RG/LP D,t,d,

forwarded to the: -

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Poonam Bala,Advocate

. .. ... for information and necessary action.

:1:2: S&T JIIIII IIL 1[][f1 1 n 1 S t r To n.08.2026 /ONo: aS’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: la TO of 2026/RG/LP Dated: O£ .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Raja Atif
S/O Shri Mohd Ramzan

R/O Village Gangera, Ward No. 18, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-555-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
!\%

[ussain)uitaba

N„ gtI a+1-4& /RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association,Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raja Adf,Advocate

. .. ... for information and necessary action.

Registr4r Administratjon

eg .08.202; +z/ b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

S( SeSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 ? ?t of 2026/RG/LP Dated: Og .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Reetika Sandhu

D/O Shri Raj Kumar
R/O Near boys Middle School, Village BaggaZanna, Tehsil R.S Pura&
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-556-2026 on the roll of Advocate maintained by this Registry,

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

,~„„;.#
Registrar Administration

No: '3 Ll;2 qq-d G /RG/LP Dated: Of .08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Reetika Sandhu,Advocate

. .. ... for information and necessary action.
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6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

jc+eR

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /4 %2 of 2026/RG/LP Dated: 6g .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. ReetikaVaid
D/O Shri PardeepVaid
R/O Ward No. 6, Jawahar Nagar, Rajouri, opp Shiv Mandir, Tehsil &
District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-557-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syl ussa
AdministIIL eb :

No.' 3H a8 Z-I Cf/RG/LP D,t,d:

forwarded to the: -
Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association,Rajouri

the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. ReetikaVaid,Advocate

. .. ... for information and necessary action.

in

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

oS .08.2026
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

StSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / 113 of 2026/RG/LP Dated: of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Rohit Kumar
S/O Shri Joginder Kumar
R/O Chinore near Kailash Ashram Jammu, Tehsil Jammu North and District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-558-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

a dg
ujtaba Hus£ain)(Syed D

Registrar Administt on
t/No: 3q9 IGgoa/RG/LP Dated: os/ .08.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rohit Kumar, Advocate

. . . ...for information and necessary action.

4
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6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

iii

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \4 %cI of 2026/RG/LP Dated: og .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Ruveena Akhtar
D/O Shri Mohd Sadiq
R/O Bhaga, Village SumbalChowa, Tehsil & District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-559-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

}\%
jtaba Hu'ssain)(Sye'

N„ 39368’- ) ' /RG/LP D,t,d,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi
('PC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ruveena Akhtar, Advocate

. .. ... for information and necessary action.

., „,,:'=W’'"""'"'“"£'"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeieSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: taqf of 2026/RG/LP Dated: O r .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Sajjad Hussain
S/O Shri Ghulam Qadir
R/O Samrah, SamrahChiktan, Tehsil & District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-560-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

,yeb'

(Syed jtaba H:uss'ain)
Registrar Administration

t/
(No: 39311- Jg /RG/LP Dated: of

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, District Court Bar Association, Kargil
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sajjad Hussain, Advocate

. .....for information and necessary action.

.08.2026
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5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

++eR

PROVISIONAL
ENROLLMENT

NOTIFICATION

N., I116 of 2026/RG/LP Dated: O g .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Samiksha
D/O Shri Shiv Rattan
R/O Chainpur (Kalakote), Tehsil Kalakote & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-561-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

N,.. 3-43\la 6 /RG/LP D,t,d: o< .08.2026 V &

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Samiksha, Advocate

. .. ... for information and necessary action.
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6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR.
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Rick

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1444 of 2026/RG/LP Dated: of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Sheikh Aqib Hamid
S/O Shri Abdul Hamid
R/O GugaraKahara, Village Gugara, Tehsil Kahara and District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-562-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye

:'’t”“"'"""F"N„ 3932:+ -39/RG/LP D,t,d,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Aqib Hamid, Advocate

. .. ... for information and necessary action.

0( .08.2026
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R+c+e

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated : Of .08.2026,., 1? 4g

It is hereby notified that vide High Court Order Dated 30.07.2026

Ms. Shivali Arya
D/O Shri Mohan Lal
R/O Sambal Road, Near Sharon Public School Rehwati, Udhampur, Tehsil &
District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-563-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

iI%
[ujtaba Hussain)(Syl

Registrar Administra'Z"V
No: BR 33 SFyR/RG/LP Dated: 0< .08.2026

forwarded to the: -
Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-(,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shivali Arya, Advocate

. . . . .. for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

jeSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: 6{ .08.2026No: la ??

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Sunil Kumar Sharma
S/O Shri Jia LaI Sharma
R/O Ugad Doda, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-564-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

\*
(Syed Mujtaba Hussain)
Reg istrar AdministraZ'"\/

08.20263q3q3-g6 /RG/LP

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association. Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sunil Kumar Sharma, Advocate

. ..... for information and necessary action.

Dated. oS’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

jeSt jc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / 780 of 2026/RG/LP Dated: OK .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Surjeet Singh
S/O Lt. Shri Avtar Singh
R/O House No. 21/6B, KC Colony opp. CRPF HQRS, Preet Nagar, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-565-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

\>6
(syd -uitaba hussa
Registrar Adt/

No: 39 3g t -Sg/RG/LP D,t,d, 6£ .08.2026

forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Jammu
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Surjeet Singh, Advocate

. .. ... for information and necessary action.
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5.

6.

7.

Regi



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Rig

PROVISIONAL
ENROLLMENT

NOTIFICATION

I q & I of 2026/RG/LP Dated: of .08.2026No:

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Sushant Gupta
S/O Shri Sanjay Gupta
R/O H.No. 19, Lane No. 20, RajpuraMangotrian, Jammu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-566-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sy

RegisP Ad
N,; 3q39'1-Cg /RG/LP D,t,d: o£
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sushant Gupta, Advocate

. ..... for information and necessary action.

.08.2026
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se Set

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 1 ? 82 ,f2026/RG/LP D,t,d, Of .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Usama Tariq
S/O Shri Tariq Hussain Mir
R/O Dudwar, Bhalessa, Doda, J&K, Tehsil Bhalessa, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-567-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye 11 -%ab;''i+u;£iin)

No: Bh 3>C+-19 /RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette .
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Usama Tariq, Advocate

. ..... for information and necessary action.

og .08.2026
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e$e9t

PROVISIONAL
ENROLLMENT

NOTIFICATION
a(of 2026/RG/LP Dated: '’3.08.2026,., 1183

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Usman Kazmi
S/O Shri Ghulam Abass Shah
R/O Marhote, Tehsil Surankote and District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-568-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syeati;ljtaf;a’HJsain)
RL e1 : ini

N„ 2>q 3?S-82/RG/LP D,t,d, og .08.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Usman Kazmi, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

AiR

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 14 &q of 2026/RG/LP Dated: O( .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Vishal Kotwal
S/O Shri Himmat Raj
R/O Village Bhara, Tehsil Bhalla and District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-569-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

b6$q.
taba(Syel IUJ )

ussaln

RegistEr Adm
N„ 39383-1o /RG/LP Dated: aSr .08.2026

VV PV 1 V 1 VV a 1 UbU tV LI U• =

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vishal Kotwal, Advocate

. ..... for information and necessary action .

4
5.

6.

7

iniRegi



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

jc+c+

PROVISIONAL
ENROLLMENT

NOTIFICATION

1 -18 g- of 2026/RG/LP Dated : .– .08.2026

It is hereby notified that vide High Court Order Dated 30.07.2026

Mr. Zaffar Iqbal
S/O Shri Abdul Aziz
R/O Hari, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-570-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
RegisjraJ' Administr?fion

3q3q/- a/RG/LP D,t,d: '– S–.08.2026 V $

forwarded to the: -
Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zaffar Iqbal, Advocate

. .....for information and necessary action.
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